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[26t% Nowembet;:1978.]

- AH Att tg repeaf certain efiactments and to am@pd certaln Other
» . o enactments

)B'E ‘it “emacted b& Parhament ‘in “the’ Twenty-nmth Yea; of, thg
Republic of India as follows —

. er

Rgpéal Zf:"I‘ﬁe'enactments specxﬁed in the First Schedulé are her@by negealed
C;fn zelt‘tam to the extent mentloned in the fourth column thereof

Cl- Vigtr oo 0y A A R RS SR N BT P AU S o
ments, . { ERRR NS : ; oo : )

Exi)lanatﬁm “In this’ éei:'ff‘c;n{ and in sectlon 4 “enactment” iﬁéiIudes
the Indlan Umon Pohce Force Regulatlon 1358 Fash

Amend- oL & e dict ity speeiﬁ%e& it tfh"'*iSectm- b SERER

m?f*. of - ai’hei‘fded‘ ‘to” thid"extent a‘l’ﬁ‘d1 in’ thek xjm‘er" n're“ﬁﬁo‘r'i'eédE ln tTle fourth

Zﬁ;;l_n column thereof, YA n ~

ments. . R SR

Savings,. 4. The repeal by this Act of any enactment shaIl not’ “affect “any
other emagtment dn whigh thenrppealed enaﬂtment -has; . been. ;e}gplged
incorporated orveferred:§0; o v o T fouoioa o ardd e

5 andithis-Awt ishall-notr affect. the validity, invalidity, - -effect, ox canse-
quanaes of anything:atveady. deng or suffered,. or.any gights title, obligax
o 'ﬁﬂn ox liability: alveady:: acguired, aecrugd: or: msurnednov any remedy
“ depraeeeding i nespest.thereot; or any. release 'J0 dg,seharge ofyer. frony
am,'x ‘tdebt; penalky, ‘obligation, liability;. claim, or demndh ) any; mdem,«
nity already: grantedsor the proel. of -any pask-actort thiveg; 2o oy

" nor shall this Act affect any principle or rule of law, or established
jurisdiction, form or course of pleading, practice or procedure, or exist-
ing usage, custom, privilege, restriction, exemption, office or appoint-
ment, notwithstanding that the same respectively may have been in any
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A

manner afﬁrmed or recognised or derlved by, in or from ,any fenact;nent
hereby repealed

B

" nor e,hall the repeal by ‘thls Act of any enactment rev1ve or restore
"*'any ]urlsdlctlo;n, ofﬁce custom 11ab111ty, r1ght tltle pr1v11e$ge, re[strlctlon
exempt&on ushge practlce px‘oCedure or other matter or thmg inot now

a: 2l

exigting or inh iforc

Foabnin

Year | No. - e s 1.SbDl;Lat_itlr(; . - S E;E’,tel%twf%rqmlw
B 7 3/ ims /n v i“t .
: (’entral Act: A ) i e
1970\ .74"1 Thé Ilof} Q*@ Mines Labm.u Wpllare CeSS{Amﬁnqum)* Lo

e it Act 1970 . TR ) I‘hg: wholq

1971 | 7, ThéTn 2ortsAnd Bxpoxts \(Ctmnol) Ame.nelmemAqt,.Lgv; ‘I‘hb wholq. e
70| as L }I‘ha State,of Himachal Pragosh (Amendment). Agt, 1971 ;Thb wh_ole; e
g7t a6t ’}I‘khé Labou\ Provident Fund Laws(Awgndment) Acty 1994 /. ‘ThF whold. . »
1971 | was | ;r\_hg Gold (Contgg)), Amendment, Acts 497Lc .y ;z;S,eciftionsz,?;gsgg_;gl 6.

1971 22 Th Sa.lan s and Al}lowanges of Oﬂiﬂcer:s of Parliament |, - o .
. r( mendl ent) Act g7t ey el Th{: whole, ™

1971 31 ' [‘anhstJL al S;a;c L¢glslature (Delegationof Bowers) |y 0 .
NI e it R f e 'Th¢ wholey

’_,.ge ,I..ldla.ll quegraph (A.me,ndment) Act 1971, 'Eh¢ whole,

Thel Gll_jal‘?tt State Legislatare (Delegation of Powers) il
. I B e LI LI VA) B L ‘,i;r}' Thd \Vllplf"

A o as
197;' SE" Tim Pun ab State Legislawre (Delega‘tion 16?- ;I’6Wer}s‘) £
A*cg, 1975 e, Gt n . S _1116 whgleé
o i $ined : . oA ! i
1971 | 39 "~ ’I‘h\, Agzricultural © Reﬁnance Corporahon (Amendment) !
B _>Act 1970 . ey g e T bR wl;x,gle.% .
1971 | 41, “_T\he Pxeventxon of Foo,d Adultera,tlon (Amqndment) T ; o
B RS TS AR . T ”'S‘éc{‘iori‘s"a and'j.

o7l 44 | :T}g,elSt?arfrpu‘hc’l"\‘Eiwvféiﬁe“]':)htieal(ﬁrr‘féhﬂin’éi_i't’) Act,1971 .\ ; ‘
1971.| - 45 |, Thei Industrial Disputes (Amepdment) Act, 1931, . 4,| The

1971 | 49 T‘ne} Air Qorpprations (Amendment) Act, 1971 .

i
<A

971 | g TheiForwird Contracts (Regulat‘xorf) ‘Ameﬁdmtnt Act,
elo” 197[ : \ ,‘ ‘-r*-«';‘; e AT ,', : . “tated «The Wh)gle.

1970 | 5%, T_:?e Coal Bx,arma Arcag (,Acq‘usmon and Devq]ppment)

l
N §
endment a6 Vafidation A&, 171 “Sections 2 td

1§57 | v 7| "The! Arms (Amendmenty: Adt, 1951 et v v Hobhe whd]e;.!

. e e it e Stz ¥ o) i s




L aRepéaling dnd-Amending . i[AET 38

Thc Vnsva Bharati (Arrendment) Act, 1971 .. : . Sections 2to12 and 14,

The Escentlal Commodltxes (Amendment) Act 1()71 Secnons 2 3 and 5

The Indlaanarlﬁ~ (Amendment) Act 1§71 » _/The who[e o

- The Delthoad Transport Laws (Amendment) Act 1971 . Sectlons 2. and B

1971 72 | The Industries (Development ‘and Regulatlon) Amend-
; ment Act, 1971t . N . . | Secctions 2 to 1o,

1971 74 | ThePersonal InJunes (Emergency Provmons) Amendment
Act, 1971, R S L : . . | Sections 2 and g.

_ [nsurance ) Amend-

1971 75 | The Personal Injurigs (Compensa i
. . . | Sections 2, 3 and 4.

ment Act, 1971 =, -

1971 79 | The Supreme Court judges (Condl tions of Serv1ce) Amend
ment Act, 1971 . . . The whole.

1971 78 | The High Court ]'udges (Condmons of Service) Amendment
RS IO Act 1971 . . The whole.

gy g '~The Commissions of Inquiry (Amendifient) Act, 1971 . Seci;tions 2 tof 1.

19714| 8o Thé ‘Companies (Amendment) At 197t . . . | The whole,

1971 83 The Government of Un10n Terutorles (A.mendment)

Act 1971 . . . . . . The whole,
1972 ‘The Arined Forees (Assam and Mampur) Spehal Powers [ o
! [ ofetd Amendment) Act, 1972 .~ . . . . ‘Sectlons 2to 4,

: 1972 {8 "‘iTh’e Administrators Getleral (Amendmient) A'ct"f'g72’ o "T"l" wh"lﬂ.;
1 1972 Y10’ The Contingency Fund of India (Amendment) Act,’ 1952, | Thc; whole.
1972 {i1a’ The Aircraft (Aniendmert) Act fgrh . L . Theiwhdle. C

3 gy | gr The Maternity Benefit (Amendivent) Aet; rgghy’ . [T 'fwh'ole.;

The Cstitbiinents (Extenston of” Rent Control Laws)

1972 A
AmendmentAct 972 .. N . . . "Thegwhole.-

1972 | 23 Thq $egunderabad dnd' Aurangabad Cantonments House ‘
I Rent Control Law (Repeal) Act,'1972 ", . . The who]e.;

1972 |7 85 ’I‘he Faxation' Laws (Extensnon 6 Jammu and Kashrmr) Sub-sectlon (3) of sec. |
. Act,1972 T N ST LRI BETINCRE STRES T B ;tion 2 and theSche‘ \
L dule'
1972 7YY " “The General Instxrance (Emergency PI'OV!SIOI‘IS) Aniénd~ | ’
mentAct,xg72 e e e

Section 2 and gy,

1972 29 The Salaries and’ Allowarces of Mcmbels of Parli ‘ :
(Amendment) Act, 1972 ..+ g ope e, oe | Thewhole

1972 ’K’i'é"x("" “The Criminal Law (Amcndment) Act,1g72 .~ . . | Theiwhole.

1972, |, 32 Thegrifaﬁéf}fami‘spucés (Adieiidmenty Act,ig72 . .| Thefwh:o'le._;?

1972 | .83, | Thfe ;va_ersxty Grants Gommission. (Amendment) Act, -
' g7z’ . . .

The Alfgarh Muslim Umver51ty (Amendrrent) Act '1972".; Sectlons 2 tg 32

Sectibng 4 3 to8 and 10

1972

“The! :Supreme Court' (EnIargement of Criminal Appeﬂate’ MR R

1972
97 Jurlsdlctlon) Amendment Act, 1972: oo o . iei e ‘:The f’w}}(?.le. .

1972 33 The‘Indxan Telegraph (Amendmcnt) Act, 1972 . %] The whole.

,; 40 [ Th V’lctorxaMemonal (Amendment) Acty 1972

1972 |, 4k, |-The 'In(comettax (Amendment) Act, ;1972 . 1w sy o Sectfons_ 2_,3'§and.;6.

W.,w...;g..-;é“ VY-S vn’.I‘.he.chntists (Amendment)-Act, 1972 « -~ - - ¢ | The-whole. e

e r——— g T T




~IRepealing and dmending

Short title. . Extent of rebea,kﬁy
1 ~2 3 ot ¥
-1972~~ 45 " [ The Taxation Laws (Amendment) Act, 1972 .| sections 2towQ4W”
1972 46| The Insecticldes (An endment).Aeti 1972 T . . The ;wholt:ia RN
1972 | 47 | The Rlce-Mlllmg Industry (Regulatlon) Amendment Act, | . sp oo Lo
Gy 1972 . e e . 4.The'whotes | “
1972 48 | The Delhi University (Amendment) Act, 1952 ; ..|:‘The wlfxole.,._ f crer
1972 49{ | The Punjab New Capital (Periphery) Control (Chandxgarh o i
Amendment) Act; 1972. . . Thewhole.. !
\/\972 584 " "The Rulers of Indian States (Abolmon ol' PerllegCS) Act,’ o ;
i 1972 . o 1 The wholg.. !
1972 1 55 | The Seeds (Amendment) Act, 1972 wThe whole.;, i
1972 56 | The Mines and Minérals (Regulat]on and Development) -
Amendment Agt, 1972 | _ || The wholes: * . ...y
o172 [ 57 | The General Insurance Business (National'mat“lon') Act 1972 Sedtion_4.o.
)/‘972 58 | “The Indian Copper Corporatlon (Acquxsmon ol' Under— i . : o+
taking) Act, 1972 .. -, i} Section, 19; .
1972 60 | The Khadi and other Handloom Industries Development iy .y : “h s
(Addmonal ‘Excise Duty on Cloth) Amendment .Act, 1972| Sections 2 and 3.
1972 61-:|-. The Central Sales Tax (Amendment) Act, 1972. ., : o, .5 -} .S_e_ction_'a 210 18 r0»
sg72 | 67 The Food Corporatlons (Amendment) Act, 1972 . The whole. . :
1972 68 ) The Payment of Bonus (Amendment) Act, x972 . . The whole A
. e Sadine . el g
\/572 69 The Carrlage by Air Act 1972 Sectlon 9
ol | .
1972 7:) “The Coal Mines Labour Welfare Fund (Amendment)
il Ast, 1972 .. » “Thewhole,;
1972 | g1 | The Indian:Ra.ilways (Amendment) Act, 1972 . The wholey.
1972 73 | The Indlan Tariff (Amendment) Act, 1972 ... .1 ;- | The whole,;
1972 7;;'”]' ’ The Industrial Finance Corporatlon (Amendment) Act, | -
1972 . . crs . -Th_e;whol_ei._. S
1972 75+ |« ThsAndustrial Development Bank qf Indla (Amendment) R
Act, 1972 The whole
1972 771 | The State Fmancxal Corporanons (Amendment) Act 1972 The whole : : a
1973 1 | The Requisitioning and. Acquisition .of;; Immovable Pr T
1.} -perty (Amendment) Act, 1973, % o syhe|. The whole,
1973 2 The Diplomatic and Consular Officers (Qaths, and Fees) oo .
tes | (Bxtension to Jammu and Kashmir) Act, 1973 - . | Segtiong, =~ "
1973 The Seaward Arullery Practyce (Amendment) Act, 1973 | Thewhole, et
_—1973 | The Andhra Pradesh State Legxslature (Qelegatlgg . gf :
: Powers) ACtAQYG & i wtrb e cots e | TThe wholew
1973 17: ; The Capltal of Punjab (Development and Regula.tlon) o :
a1 (Chandigarh Amendment)-Act,’'1973; . + | Sections 2 to 6,} YT
1973 20 The Orissa.State. Legulature (Delegatlon of Powers)f Gl P ' -
L. Aet, 1973 PR O P Th.e whole.
1993 22 The Central- Eikcises and-Salt (Amendment) Act, 1973 - . | The wholai- . o
1973 23 The Manipur State Legxslature (Delegauon of Powers) -
Ao L Act, 1973 e S e eons edn; i, | The wholéis iont
1973 25 The Cinernatograph -(Amendment): Act; 1973 SCCtI.ODS 2/ to 41 #14
wys | 27 The Apprennces (Amendment) Act, 1973 Thc whole.
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Short title” = ™ ) Exten&(ﬁ‘. rgipgm,"{'
1 *2 3 4 g
. . R b e o - . . v
1973 | 32, The Natxonal Co-operatwe Development Corporatlon L
il Y(Amendment) Act, 1973 . . “The whole;
1973 | 33 | The Uttar - Pradesh ‘ State - Leglslature (Deleganbn ~of ol
R Powers) Act, 1973 . The whole.
1973 | 36° ' “The iCustoms, Gold ‘(Control) and’€entral Excises' and-, : :
Salt (Amendmeqt) Act, 1973 | The whole,
1973 3% *{ *The Agricultural Reﬁnance Corporatlon (‘Amendmen't)-'f o
Act,: 973 . - - The whole.
1973 39} “Thé" Payment of Bonus (Amendment) Act 1973 . The whole.
1973 401 The "Employees’ Provident Funds and FamllylPenswn : : -
Fund (Amendment) Act, 1973 The whole.
[ L : Saosve
1973 4170 "The Cokmg and Non-coking Coal Mines (Natlonhllsaftlon) R
Amendment Act, 1973 . . The whole.
. g P R
1973 44 | The Reserve Bank of India (Amendment) Act 1973 The___vvho]e.
1973 | 457 |"The: Indlan Rallways (Amendment)-Act, 1973« - o |-l whole: )
1973 47 The Foreign hAwaids < (Recognition™ and Enforcement)f S i
A e S AmenldndentAct; 197 | "The whale,
1973 |+ 48> “"th'é‘*St?te Bank LaWsJ(:Amendment)LAét, 1973 - “The: whole.
1973 49_5__\ . The Code of Clvd Procedure (Amendment) Act, 1973 . The whole\ ;
1973 51 The Textlles Commxttee (Amendment) Act 197 5 - . The whole
1973 | 52 The Matermty Beneﬁt (Amendment) Act 1973 4 _ The whole
1973 | 54¢]The “Indian Rallways (Second Amendment) ‘Act, 1973 . [-'Fhe whole.
1973 55')‘l“"”Thé‘Payment of Bonus (Second Amiendment) ‘Act; 1993 ;| iSection 2.
1973 58 “‘Thé‘Central Excises- and 8alt” (Second Amendment) Aetyi| s
’ 1973 . . The whole.
Lol LT AT
1973 | 6o "‘The‘Advocates (Amendment) Act, 1973 “iFhe whole,
1973 6(2_; The Income:ta: '(Amendment)'Act, 1978 v iSectmrl 2/
1973 67 The Industrles (Development and Regulatlon, Amend- v
P Sment Aty 1973 f Thewbole;' e
1974 3 The ‘National “Gaioperdtive Development Corporatlon T ;.
"o - (Amendment) Act; 1974 : fThe whole.
1974 5 The Presidénitialidne : :
o] mient) Act, 19745700 + #TFhe whole.
1974 | 8.ivThi¢ »North7Eastern * Areas‘(Reorgamsatlon) Amendmentv oaed
Act, 1974 . . . The whole.
1974 I lef’I’heAGu_}arat State Legxslature (Delegatlon of Powers) :
Act,: 1974 _ The whole.
1974 |23 {+Fhe \Estate Duty (D:smbutmn) Am@ndment Act 1974+ ~|+THe wl;olé.'
1974 | 22 The Additional Duties: of Excise!(Goods. of Speclal Impor- ‘3 T ey i
' tance) Amendment Act, 1974 . . . 1|- The whole.
1974 | 23-.|'The nion Duties:of: Excise- (Dlstrlbutlon) Amendment Ao 5
Act, 1974 : The:whole.
1974 | 2B .| «The Direct Taxes (Amendment) Act, 1974 .- :-S_ection,sa' to 21,
1974 |o <28

{FheiCoal Mines (Gounservation sand.revelopment) |

" Act, 1974

Secti(‘)ﬂ I 9.‘
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Year Short titls Extent’ of glrep’é‘%ﬂ‘*
' 2i 3 2 ’ 4 y
1974|7729 | The Major Port Trusts (Amendment) Act;Tg74 7"~ . | ’Se‘é‘l:‘fé‘ﬁé"'z‘“té“’ggt
1974 | 30 The Essehtial Commodities (Amendni “e‘nt) Act, 1974 . ‘Séctions’ 2 lé r&'dhd
N E § 4_ i
1974 | 32 _| The Indbstties (Developrent and Reg\ﬂat‘ion) Arhen‘ g [ ' avy
: ment Act, 1974 . T80 1 “The'whole,
1974, 33: ‘The Alcock Ashdown Coripany-Hiniited (Ac):'qdlsltlbn oP : P
_ 1 Undertakings) Amendment Act, 1974 Thejwhole, !
1974°| 86" | The Indian Iron and Steel Company (Taking Over of. (
Management) Amendment Act, 1974. Theiwhole, |
: S 1
1974 | 49 | The Esso (Acquisition of Undertakmgs in Indla) ) o
" Amendment Acty 1974 . The'whole, = 77 -
1974 | 41 The Conipatiies (Amendnient) Act; 1’974. The wh‘éilc T
1974 | 42 The Payment of Bonus (Amendment) Act 1974 The whole
’ : LEEAY A
1974 | 45 | The Ihterest-ta.x Act, 1974 . PRI 8 Sectxon 30 P
g 467 “The Delhi Sikh Gurdwaras (Amendment) Act 1974 . .‘x;'-j Thegwhole. % o
1974 | 48 The Indian Telegraph (Amendment) Act, 1974, Section 2.
1974 | 49 | The Small Coins (Offences) Amendment Act 1974. . Thejwhole, .
[ BTSN
1974 | 506¢ | The Iudian Works-ofDefénce (Amendmeht) Aty !974. 't Theiwhole. }
“1974 | 51 | The Reserve Bank of India (Amendment) Act, 1655 The whole: -
1974 | 53 The Navy (Amendment) Act, 1974 The whole,
1974 | 55  The Delhi Mun1c1pal Corporatlon (Amcndment) Act,
1974 The whole.
\/1@. 56 The Repealing and Amending Act, 1974 The whole. e
1974 | 59 | The Punjab Mumc1pal (Chandlgarh Amendment) Act,
1974 . The whole.
1974 | 60 | The Working Journalists (Conditions of Service) and
Miscellaneous Provisions (Amendment) Act, 1974 The whole.
1974 | 65 | The Salaries and Allowances of Members of Parliament )
(Amendment) Act, 1974 . . . . . The whole.
1975 t | The Indian Tariff (Amendment) Act, 1975 . The whole.,
1975 2 The Requisitioning and Acquisition of Immovable Pre-
perty (Amendment) Act, 1975 The whole.
1975 3 | The North-Eastern Areas (Reorgamsatlon) Amendment
Act, 1975 . . The whole.
1975 13 | The Air Force and Army Laws (Amendment) Act, 1975 . | The whole,
1975 16 | The Trust Laws (Amendment) Act, 1975 . . The whole,
1975 tg | The All-India Servtces Regulatxcns (Indemnity) Act, i
1975 . . . . | Section 3.
1975 | 23 The All-India Services (Amendment) Act, 1975 Section 2,
1975 24 | The Former Secretary of State Service Officers (Con-
ditions of Service) Amendment Act, 1975 . | The whole,
1975 28 The Comparies (Temporary Restrictions on Dividends)
Amendment Act, 1975 The whole.
1975 | 31 | The Nagaland State Leglslaturc (Delegatlon of Powers)
: Act, 1975 . . . The whole,
48 | The Employees’ State Insurance (Amendment) Act, 1975 ‘The whole,

1975




APBALED

. Repealing and Amending

LACT 3‘8}

Year, .| No.. Short title,, Extent of repeal . .,
I 2. 3 % | '
T - } . - "L
11975 |- .39 .| The Maintenance of Internal Securxty (Amcndment) Act, [ .
1975 The who]é.
1975 | 44 The Telegraph- eres (Unlawful Possess:on) Amendment e %
o ciAct, 1975 o oy + oo o | The whole. |
1975 45 The Agricultural. Refinance. QOrporanon (Amendment)
it Act, 1975 . . ) Sub-sectlon (I) o
: section 2@ and
. s L A R R . I SQCthl’ls 3 to 15
1975 46 ' The Provident Funds (Amendmént) Act,.'ig75 The who]e
1975 | . 47:..| The Indian Cdin:i‘g_e ('Amendment) Act’,,¥975 e A The wholé,
1975 | -48:..| The Salaries and Allowances of Members of Parlxa,ment o ..
(Amendment) Act, 1975 . The whole.
1975 w'50 The National Cadet Corps (Amendment) Act, 1975 B Thé x‘}vhdl%:.
e ‘»B‘!x K T VL |
1995 52 The Public Financial Institutions Laws (Amendment) Act R
sic 1975 - ge e e i o ; Sections g to 20 and
22 ‘to 58
Hyderabad Regulatzon ' A
The Indian Unlon Pohce Force Regulauon 1358 Tasll S '
. (Hyderabad Regulation No. XXV of: 1358F.) The whole}
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T THE SECOND

! OF 1978] : . Repealing and Amending | 359

SCHEDULE 177 ')

S ,
: IR SR L
i .
\ ;
HH e ~XTY -
Year No. Short title Amendments
1 2 3 4

The Code of givil Procedure, 1908
waol e

13

!' 4 iy
) FA) :
HEE SRS BRCAE Rt £ IR PO P

{Lhe Cenigal Sales Tax Agt, 1956 . -

SEJETNS

1973 26 | The Coal Mines (Nationalisation)
&3 Forf fen g Aetirgyge. f:o om0 G Lo

; Ther Essg, (Acquisition of, Unders
“takings in ‘Tridia) Act, 1974.
ERSS I TS R LS TAFE R LORNDR Yo N F4

The Delhi Sales Tax Act, 1975 .

VAN

S CYERELE The Burmah,, Shell (Acquisition

sibtedus s luode sy

iy "flww A4

L hésubdtituted: B IO

o meipie i

o TR Y ddertakihigd int India) et |

(1) In sub-section (2) of section 125

(%) in clause (¢), the word “and’’ occur-
ring at the end shall be omitted;

. (i) clause (d) shall be omitted.
RS ADH1 AR RO A VRS S
(2) In the First Schedule, in Order XXI,
words “the last preceding rule”, the
i1 . wordi'and figures. $irule ‘22°7 shall be

substituted.

LM Aoy

(a) In sub-section (r) of section 11A,—
©/{§)- thet bracketstand letter’ “(a}’ oécur-

ring before the words *“is, convjcted”’.
shall be omitted; = & 7% H‘L’"”-"

(#8) the word “‘or”’ occurring before the
. words. “‘he, shall’” shall be omitted.

1°(8) In sub-section (3) ofsection 3g; for. the

words, brackets, letter and figure ““clause

- (f) of section %, the word and figure

“‘section g’} shall be substituted.

In jtem (igj-,oﬁ clause (iv). of section 14, for,

the ‘words “ingot ‘moulds bottom “plates”;

“thiet words “ingot moulds,:bottom - pla‘)t‘efs’;
_shall b substituted.- - ..

In clause (5) of sub-section (2) of section 22,
.- for - the word -.and- figures; “section 157,
the word, and ures, “secti?ﬁ%léfi, shall

, In sub- section (4) of section 4, for the words
“against the = concerned ' Government

T3 edmipany”’, the iwords #by-or against the

. goncerned  Government company” shall
be substituted.’ ? '

(¢) Insub-section (3) of section 14, in the
second praviso, for thewords “points.
of sale®’;“the’ words “‘-‘p"oiz

".vbe; substituted, 7t

£

Y: Ini-Subsettion: ‘{4)-of ‘sdcribh  vg, for
the words ““the firm who changed consti=
tution”, the words “the firm which

.- changed :;hg_c:oqstit_g_ti‘o > 511_3311? be

"2 suibktitdted, ©

In sub-sgction (2) of section 15, after the
" 1 words “‘seerétary or ‘other officer ', the
olowerds, ¥of the..company such ~director,

‘manager, secretary or other officer’” shall

in rule 23, in sub-rule (1), for the

tiof sale” shall '

A
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